IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NOS. 498-499 COF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 16011- 16012 COF 2008)

| NDI RABAI & ORS. ... APPELLANT(S)
VERSUS
DI V. MANAGER, UNI. I NSR CO. LTD. & ANR. ... RESPONDENT( S)
ORDER

Leave granted.

We have heard | earned counsel for the parties.

In the peculiar facts and circunstances of these
cases, we direct the United Insurance Co. Ltd. to pay the
awar ded anount together with interest to the appellants wthin
two nmonths from today. The Insurance Conpany is at liberty to
take appropriate steps in accordance with law. The i npugned

order, is accordingly, set aside and the appeals are disposed

of .
................... J.
( DALVEER BHANDARI )
................... J.
( DEEPAK VERMA)
NEW DELHI ;

12TH JANUARY, 2011



